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vrisonments were to run cohcurren-
#ly. It is understood that the appeals
ffed against the conviction are pend-

ing.

(¢) and (d), The question of taking
appropriate action against the firm js
under consideration and the Govern-
‘nent of Orissy will be advised about

it

Diestlisation Programme

*1213. Shri 8. K. Tapuriah: Will the
Minister of Rallways be pleased to
state:

(a) whether the implications of
the programme of dieseliscation ado-
pted by the Railways with special
reference to resources of foreign ex-
<hange and availability of indigenous
fuels have been examined;

(b) the comparative costs of steam,
welectric ad diese] traction; and

(c) the advantages of diesel trac-
tion over electric traction, if any?

The Minister of Ralways (Shri

‘0. M. Poonacha): (a) Yes, Sir.

(b) The cost of operation wunder
different modes of traction, o,
Steam, Diese] and Electric, depends
on a number of factors. These include
the investments required, cost and
availability of the respective tfuels,
conditions and characteristics of each
section, especially gradient, the den-
sity of traffic, train loads etc. Com-
perative costs would thus vary de-
pending upon such factors spplicable
to particular sections. But generally
speaking, on sections with high den.
sities of traffic, Dieul/!bc:’rin:n m:-
tion, besides ha opera ad-
vantages, is mo:emiconom!cnl than
steam traction.

Ags a broad example, the comparative
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traflo on Kanpur-Tundla section of
2'28 for .
and Rs. 4:78 for steam traction.

(c) The advantages of Diesel trac-
tion over Electric traction are:

(1) Its transferability—it can be
switched over from one section to
another acocrding to the requirement
of traffic whereas electric traction can
On}’}' be used on elecirified sections;
an

(u) it is less capital consuming as
compared to Electric traction at the
initial stages.

Colr Board

*1314. Shrimati Suseela Gopalan:
Shri C. K. Chakrapani:
Shri P. Gopalan:

Wil] the Minister of Commerce be
pleased to state:

PFE

(a) whether Government have re-
ceived any representation from the
Government of Kerala that Coir
Board should be placed under the
contro] of the Kerala Government
which 18 producing 95 per cent of the
Coir goods; and

(b) if so, the reaotion of Govern-
ment thereto?

The Minister of Commerce
Dinesh 8ingh): (a) No, Sir.

(b) Does not arise.

Price of Commercial Vehicles

*1315. Shri Bedabrata Barua: Will
the Minister of Industrial Develep
ment and Company Affairs be pleased
to state:

(a) whether Government are cone
sidering the question of removal of
control over the price and distribution
of commercial vehicles;

(b) it so, when the contirol is to be
lifted; and

(c) the benefits expected from the
measure?

(8hri
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Tha Mivisioe of Sadnsticial; Densiop-
senut and Qoonmnpy Affelrs (Siei 5. A,
Ahwmod)t () and (D). The informal
price control on light commercial
vehicles (pelow 8 tonne capacity) has
been lifted with effect from the 22nd
May, 1087. The question of lifting
control over the prices of other types
©of coramercial vehicles gs also distri-
bution control on all types of com-
mercial vehicles is still under con-
sideration. A final decision in the
matter is expected to be taken shortly.

(¢) There has been a slacknees in
the demand for light commercial vehi-
cles resulting in some cut backs in
production by the manufacturers It
13 hoped that the withdrawal of the
informal price tontrol on this category
of vehicles may help in promoting
their sales and in the revival of their
demand,

Rallway Facllities in Madhya Pradesh

*1316. Shri G. 8. Mishra: Wili the
Minister of Railways be pleased to
state:

(a) whether the Government of
Madhya Pradesh have requested the
Central Government to increase the
Raillway facilities and conversion of
narrow gauge Railway line into broad-
gauge in Madhya Pradesh,

(b) whether the State Government
have also aporoached the Central
Government to extend the Railway
facilitles in Vindhya Madhya Bharat
and Chattiggarh regiong of the State;
and

(c) it so, the action taken thereon?

The Minister of Railways (Shri C.
My Poomacha): (a) and (b). The
Madbys Pradesh Government have
‘been making certain recommendations
:mlhnbmvmmm

foasible gnd financially justified, sub-
jost te the availability of funds and
Tesources,

Stocks of Soya Bean Oil with 8.T.C.

*1317. Shel  Virendrakumar Shah:
Wil the Minuster of Ocmmerce be
pleased to state:

(a) whether it 13 4 fact that the
State Trading Corporation is holding
stocks of about 20,000 tonnes of soya
bean 01l at Bombay, Caslcutta and
Kandla;

(b) the reasons for the delay in the
supply of soya bean oil to the units
1 the interior parts of the country,
even though allotments have been
made g0 vanaspati units and the im-
ported quantity has already been re-
ceived by the State Trading Corpora-
tion; and s

(c) the steps Government propose
to take with a view to avoiding such
a situation in future?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (c). Total
stocks on 30th June, 1967 at Bombay,
Calcutta, and Kandja amounted to
30,405 tonnes Some difficulties were
experienced by STC in the transpor-
tation of the o1l from port town to up-
country centres recently and steps
have been taken to resolve these diffi-
culties,

Birla Concerng .

Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to state:

(a) whether it is proposed to set up.





